hl TEM NO. 102 REG STRAR COURT. 2 SECTI ON Xl

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR ASHOK MENON
Petition(s) for Special Leave to Appeal (Civil) No(s).1894/2010
NEW OKHLA | NDUSTRI AL DEVELCP. AUTHORI TY Petitioner(s)
VERSUS

PALE RAM AND ANR. Respondent ( s)

(Wth appln(s) for c/delay in filing SLP,c/delay in refiling SLP
and office report)

WTH SLP(C) NO. 1895 of 2010
(Wth office report)
SLP(C) NO. 1896 of 2010
(Wth office report)
SLP(C) NO 1897 of 2010
(Wth office report)
SLP(C) NO. 1898 of 2010
(Wth office report)
SLP(C) NO. 1900 of 2010
(Wth office report)
SLP(C) NO 1902 of 2010
(Wth office report)
SLP(C) NO. 1905 of 2010
(Wth office report)
SLP(C) NO. 1907 of 2010
(Wth office report)
SLP(C) NO 1908 of 2010
(Wth office report)
SLP(C) NO. 1910 of 2010
(Wth office report)
SLP(C) NO 1913 of 2010
(Wth office report)
SLP(C) NO 1915 of 2010
(Wth office report)
SLP(C) NO 1917 of 2010
(Wth office report)
SLP(C) NO 1918 of 2010
(Wth office report)
SLP(C) NO 1919 of 2010
(Wth office report)

.2/ -
| TEM NO. 102 - 2 -

SLP(C) NO 1920 of 2010
(Wth office report)

Date: 31/03/2010 This Petition was called on for hearing today.

For Petitioner(s)
M. Praveen Swarup, Adv.
Ms. Sushna Verma, Adv.

For Respondent (s)
M S Anuradha And Associ at es, Adv.



PS

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Counsel for the Petitioner is directed to conply
with the Ofice Report regarding non-filing of process
fee within two weeks. Respondents, who have appeared,
may file their counter affidavits, if any, within four
weeks. I n case of conpliance, await service and the

matters be listed on 11.05.2010.

(Ashok Menon)
Regi strar



